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Kotak Commercial Vehicle Secure (Goods Carrying Vehicle) 
 

Add On Cover Wordings 
 
The following Add-on covers are applicable under the Policy only if We have received the applicable 
premium due for that Add-on cover in full and the Schedule specifies that the Cover is in force for the 
Insured Person.  
The Add-on Covers available under the Policy are described below. Add-on Cover under this Policy will 
be payable subject to the terms, conditions and exclusions of the Policy and the availability of the Sum 
Insured and subject always to any sub-limits specified in respect of that Add-on cover and any limits 
applicable under the Product in force for the Insured Person as specified in the Schedule. 
Our total liability for payment of any and all Claims pertaining to the respective Add-on in the aggregate 
during each Policy Year of the Policy Period shall not exceed the Sum Insured as specified in the 
Schedule for the respective Add-on: 
 
1. Depreciation Cover 
 
Subject otherwise to the terms, exceptions, conditions and limitations of this Policy, in consideration of 
the payment of an additional premium by the Insured, it is hereby agreed and understood that 
notwithstanding any other terms contrary under the Policy, no amounts shall be deducted by the 
Company for depreciation in case of parts replaced on account of damage to the insured vehicle and/or 
to its accessories, arising out of any peril covered under Section I of the Policy. 
 
Special Conditions: 
 
a) This cover under this Add on shall be applicable to the number of Own Damage claims as shown 

in the Policy Schedule during the policy period and commencing from the policy start date; and any 
subsequent claim(s) shall be subject to deductions for depreciation at the rates mentioned in the 
Policy terms and conditions. This add on would be applicable from the first such own damage claim 
as reported under the policy upto the limit as mentioned in the schedule. 

b) The Insured shall be liable for the Voluntary Deductible amount, as opted by the Insured for this 
Add on and specified in the Schedule, for each and every claim payable under this Add on, which 
shall be applicable in addition to the other deductibles applicable under the Policy. 

 
Applicable Exclusions: 
 
The Company shall not be liable under this Endorsement in respect of: 
 
a) Depreciation pertaining to any part / sub part / accessories not approved for replacement by the 

Company under the Policy 
b) No payment shall be made under this add-on for cost of consumables like nuts, bolts, grease, etc. 
c) Where loss is covered under manufacturer’s warranty or recall campaign or under any other such 

coverage at the same time 
 
Subject otherwise to the terms, exceptions, conditions and limitations of this Policy. 
 
Insured may opt for deductibles per claim under Depreciation Cover. In such instances additional 
discount would be allowed as per table below 
 

Voluntary 
Deductible 

Discount 

INR 500  Up to 10% on the OD premium of the vehicle, subject to a maximum of INR 500/- 
INR 1500 Up to 15% on the OD premium of the vehicle, subject to a maximum of INR 750/- 
INR 3000 Up to 20% on the OD premium of the vehicle, subject to a maximum of INR 1000/- 
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2. Consumables Cover 
 

Subject otherwise to the terms, exceptions, conditions and limitations of this Policy, in consideration of 
the payment of an additional premium by the Insured, it is hereby agreed and declared that 
notwithstanding anything to the contrary contained in the Policy the Company hereby extends the Policy 
to cover expenses incurred by the Insured in respect of Consumable Items (as defined below) in the 
event of damage to the insured vehicle and/or to its accessories, arising out of any peril as covered 
under the Policy.  
 
For the purpose of this Add-on, Consumable Items shall mean those articles or substances which have 
specific uses and when applied to their respective uses are either consumed totally or are rendered for 
continuous and permanent use. 
Such Consumable Items will include nut and bolt, screw, washers, grease, lubricants clip, ac gas, 
bearings, distilled water, engine oil, oil filter, fuel filter, break oil and the like. 
 
Special Conditions: 
 
The Company shall not accept any claim under this Endorsement, where a claim under Section I of the 
Policy made by Insured with the Company under the Policy is not payable. 
 
Applicable Exclusions: 
 
The Company shall not be liable under this Add-on in respect of: 
a) Consumables pertaining to any part/ sub part/ accessories not approved for replacement by the 

Company. 
b) Consequential loss of any kind. 
c) In the event of complete loss of the insured vehicle (Constructive Total Loss or Total Loss) as 

declared under the Policy, no payment shall be made under this Add-on. 
d) Where loss is covered under the Policy or any other type of insurance policy with any other insurer 

or manufacturer’s warranty or recall campaign or under any other such packages at the same time. 
e) Any claims related to loss or damage due to wear and tear. 
 
Subject otherwise to the terms, exceptions, conditions and limitations of the Policy. 
 
3. Engine Protect 

 
Subject otherwise to the terms, exceptions, conditions and limitations of this Policy, in consideration of 
payment of an additional premium by the Insured, it is hereby agreed and declared that notwithstanding 
any terms contrary under the Policy, the Company hereby undertakes to indemnify the Insured for 
expenses incurred in repair or replacement of Engine Parts, Differential Parts and Gear Box Parts which 
becomes necessary due to Consequential Damage arising out of water ingression/leakage of 
lubricating oil which directly cause loss or damage to the aforesaid parts. 
 
Special Conditions: 
 
a) For the purpose of this Add-on, 'Consequential Damage' shall mean "the damage more specifically 

expressed hereinabove caused to an insured vehicle not arising directly from a peril insured under 
the Policy but as a direct consequence to the same". 

b) For the purpose of this Add-on, 'Engine Parts' shall mean all internal lubricated parts of the engine 
including pistons, pins and rigs, all pulleys camshaft, followers, cam bearings, connecting rods and 
bearings, crankshaft and main bearings, dipstick and tube, eccentric shaft, engine heads and 
engine blocks, engine mounts and cushions, engine torque strut, flywheel and flywheel ring gear, 
harmonic balancer, intake and exhaust manifolds, oil pan, oil pumps, push rods, valves, springs, 
guides, seats, and lifters, rocker  arms, shafts, and bushings, timing covers, timing gears, chain, 
belt tensioners, retainers, vacuum pump, valve covers, and water pumps , fuel injection pump (for 
diesel engines only)  and fuel heater (for diesel engines only). 

c) For the purpose of this Add-on, 'Differential Parts' shall mean all internally lubricated parts contained 
within the differential housing including axle shafts, constant velocity joints, bearings, final drive 
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housing, four wheel drive hubs and bearings, retainers, transaxle housing and universal joints, drive 
shafts, hub bearings and supports. 

d) For the purpose of this Add-on, 'Gear Box Parts' shall mean all internally lubricated parts contained 
within the transmission case including cooler, cooler lines, filer tubes and dipsticks, internal linkage, 
mounts, oil pans, torque convertor, transfer case, transmission and transfer case, transmission park 
base assembly, vacuum modulator, gear shafts, and gear box. 

 
Applicable Exclusions: 
 
The Company shall not be liable under this Add-on in respect of: 
a) In the event of complete loss of the insured vehicle (Constructive Total Loss or Total Loss) as 

declared under the Policy, no payment shall be made under this Add-on. 
b) Cost of consumables like nuts, bolts, grease, etc. 
c) Where loss is covered under the Policy or any other type of insurance policy with any other insurer 

or manufacturer’s warranty or recall campaign or under any other such packages at the same time. 
d) Any claims related to loss or damage due to wear and tear. 
 
Subject otherwise to the terms, exceptions, conditions and limitations of the Policy. 
 
4. Return to Invoice 
 
Subject otherwise to the terms, exceptions, conditions and limitations of this Policy, in consideration of 
payment of an additional premium by the Insured, it is hereby agreed and understood that 
notwithstanding any terms contrary under the Policy, the Company hereby undertakes to pay the 
difference between the Insured’s Declared Value (IDV)of the insured vehicle and the Purchase Invoice 
Price (as defined below) of the insured vehicle, as specified in the purchase invoice upon the occurrence 
of any Total Loss (including theft)/ Constructive Total Loss as defined in the Policy. 
 
Special Conditions: 
 
a) For the purpose of this Add-on, “Purchase Invoice Price” shall mean the ex- showroom price of the 

insured vehicle and includes the value of factory or vehicle dealer accessories that were fitted at 
the time of purchase. The value of body (Non manufacturer provided - if built outside) can also be 
covered if the same is endorsed in the policy & there is documentary proof of the cost incurred. 

b) Purchase Invoice Price also includes the cost of a standard package policy (without any add on 
covers or endorsements), amount paid towards registration of the insured vehicle, applicable road 
tax and Octroi. 

c) The Company shall not accept any claim under this Add-on, where a claim under Section I of the 
Policy is not payable. 

 
Applicable Exclusions: 
 
The Company shall not be liable under this Add-on in respect of: 
a) Where loss is covered under the Policy or any other type of insurance policy with any other insurer 

or manufacturer’s warranty or recall campaign or under any other such packages at the same time. 
b) Accessories / body which is not additionally insured / endorsed under the Policy shall not be 

covered. 
 
Subject otherwise to the terms, exceptions, conditions and limitations of the Policy. 
 
5. Road Side Assistance: 
 
Subject otherwise to the terms, exceptions, conditions and limitations of this Policy, in consideration of 
payment of an additional premium by the Insured, it is hereby agreed and declared that notwithstanding 
any terms contrary under the Policy, the Company hereby undertakes to provide the Insured, upon his 
request the following emergency assistance services during the Policy Period through its network 
garages or service providers, provided that  
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(i) The services are requested to be provided in an area where the Company has its presence through 
its network garages or through the network of its service providers; and  
(ii) The Company shall be liable for only up to four road side assistance services claims during the 
Policy Period and commencing from the policy start date: 
 
a) Towing due to an accident or breakdown: In the event that a Vehicle is immobilized due to the 

breakdown or accident and “On-site” preliminary support to make the vehicle roadworthy is not 
possible, the Company shall arrange and bear the expense for transferring the Vehicle to the 
Nearest Authorized dealership. These services shall be provided using equipment/s deemed most 
suitable by the authorized vendor of the Company. Limit for such transfer distance shall be 50 kms 
from the breakdown location. Towing distance calculation will be on garage to garage basis. Any 
extra towing KMs charges beyond 50 KMs will be borne by the customer. Towing will be available 
for mechanical breakdown, accidents, and also key lost cases where repair cannot be done on the 
spot. Interstate charges and toll charges as well as all other government taxes shall be borne by 
the customer. In case the nearest dealer is in other state, customer has to bear all the transit 
charges (tolls, permits and other applicable government taxes). 

 
b) Coordination in Extraction or Removal: In the event of vehicle being stuck in ditch, pit or valley, 

coordination will be done with external agencies where ever possible. Cost to be borne by 
Customer. Any consequential damage during the process will be borne by the Customer. 
 

c) Load Transfer: In the event of Breakdown of the Insured vehicle which is loaded and requires 
unloading of the goods, the Company/ service provider on receipt of the service request from the 
Customer shall co-ordinate and provide contact details of nearby professionals in related field and 
earnestly try to ensure their first contact, in order to provide convenience to the customers. The 
Company/ service provider shall not be held responsible for the quality of services. The actual cost 
for availing such service will be borne by the customer. The Company/ service provider’s role shall 
end as soon as contact details are provided to the customer. In case such services are not available 
in that area, the Company/ service provider shall not be held responsible in any manner, 
whatsoever. 

 
d) Battery jump start: In the event of Breakdown of the Insured vehicle due to a run-down battery, 

the Company shall arrange for a vehicle technician to jump start the insured vehicle with appropriate 
means, provided always that any cost of charging/ replacement of battery shall be borne by the 
Insured and the Company shall only be liable for all labour and conveyance costs, towards battery 
jump start assistance under this Add-on. 
 

e) Arrangement/ Supply of fuel: In the event of Breakdown of the Insured vehicle due to emptying 
of its fuel tank, the Company shall arrange for supply of up to Ten liters of fuel, at the location of the 
breakdown, provided always that all actual fuel costs shall be borne by the Insured and the 
Company shall only be liable for all labor costs and conveyance costs under this Add-on. 
 

f) Flat Tyre(s): In the event that the Vehicle has a puncture or tyre burst, the Company shall support 
the Customer in replacing the flat tyre with spare tyre. In case of non-availability of spare tyre, the 
Company will try to repair the faulty tyre. This service is based on the availability of tyre repair shop 
near the breakdown location. All the cost related to rendering such service will be charged to 
customers. 
 

g) Breakdown support over phone: In the event of minor mechanical errors/ faults/non-functioning 
of the insured vehicle or any part thereof, the Company shall through its network service providers 
provide the Insured with telephonic assistance to come up with solutions for such minor mechanical 
errors/faults/non-functioning of the insured vehicle. 
 

h) Message Relay: In the event of the insured vehicle becoming immobilized as a result of an accident 
or a breakdown, the Company shall arrange, upon the Insured’s request, to send through available 
means of communication urgent messages to the persons specified by the Insured. 
 

i) Minor Repairs: In the event the Vehicle having a breakdown due to minor mechanical/ electrical 
fault, the company shall support by arranging vehicle technician to the breakdown location. The 
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company will bear the labor cost and conveyance charges. Cost of spare parts if required to repair 
the vehicle on the spot will be borne by the Customer 
 
For the purpose of the Add on, Minor Repairs shall mean repairs which can be carried out at the 
location of breakdown/accident, requiring no spares and would require less than 45 minutes of 
labour time. 

 
For the purpose of this Add-on, Breakdown shall mean the event where the vehicle is immobilized or 
rendered unfit for the purpose of driving on the road. 
 
Applicable Exclusions: 
 
The Company shall not be liable under this Endorsement in respect of: 
 
a. Providing the abovementioned services under conditions of earthquake, war, invasion, rebellion, 

revolt, riot, civil commotion, civil war, exceptional adverse weather conditions, acts of terrorism, 
nuclear fission, strike, act(s) of government(s)/ government agencies/ judicial/ quasi-judicial 
authorities 

b. Any claims in respect of an insured vehicle which is being used for the purpose of racing, rallying, 
motor-sports, or is not being used/driven in accordance with applicable laws and regulations. 

c. Any claim in respect of an insured vehicle which can be safely transferred on its own power to the 
nearest garage/workshop. 

d. Any claims arising out of theft; 
e. Any form of consequential loss. 
f. Any loss which is covered under the Policy, any other insurance policy or manufacturer’s warranty 

or recall campaign or under any other such packages at the same time. 
g. Any expenses for supply or replacement of parts/consumables. 
h. Any loss/damage caused to the insured vehicle when it is being used/driven against the 

recommendations of the owner’s/manufacturer’s manual. 
 
6. Key Replacement 

 
Subject otherwise to the terms, exclusion, conditions and limitations of this Policy, in consideration of 
the payment of an additional premium by the Insured, it is hereby agreed and understood that 
notwithstanding any other terms contrary under the Policy. The Company hereby undertakes to 
indemnify the Insured, the cost of repair / replacement of Insured Vehicle key(s), including labor cost, 
in case key(s) of Insured Vehicle are lost / stolen or damaged. 
 
Special Conditions: 
 
1. In case of theft of Insured Vehicle key(s) entire set of Insured Vehicle key, lock and lockset would 

be replaced. 
2. Claim resulting from Burglary or theft should be supported by a First Information Report(FIR) filed 

with the police authorities 
3. Maximum 2 replacements/reimbursements will be allowed during the policy period. 
4. We pay only up to 50% of Sum Insured opted as mentioned in the policy schedule, per occurrence 

during the policy period. 
5. In case of lost or stolen keys, all other duplicates of the lost or stolen keys must be deposited with 

us. 
6. A claim preferred under this Clause would not impact the No Claim Bonus under the Base Package 

Policy covering the insured’s vehicle. This is subject to no other claim for damage to / loss of the 
vehicle during the policy period. 
 

Applicable Exclusions: 
 
The Company shall not be liable under this Add-on in respect of: 
1. The cost to replace keys to vehicles that You do not own for personal use; 
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7. NCB Protect 
 
Subject otherwise to the terms, exceptions, conditions and limitations of this Policy, in consideration of 
payment of an additional premium by the Insured, it is hereby agreed and declared that notwithstanding 
any terms contrary under the Policy, the Company hereby undertakes to allow the Insured the same 
No claim bonus slab, as shown on policy schedule at the time of renewal provided- 
 
 The rate of No claim bonus as shown in the schedule is an accumulation of applicable claim free 

year(s) and their being no claim under Section I of the policy in the applicable preceding years or 
 NCB reserving certificate being produced with minimum 20% NCB 
 Not more than 1 own damage claim is registered in the current period of insurance. 
 The renewal of policy is done with the Company within 90 days of expiry of the policy 
 All the other provision(s) relating to the NCB (No Claim Bonus) as mentioned in the base Goods 

Carrying Vehicle Package/Comprehensive Policy and/or General Regulation No. 27 of Indian Motor 
Tariff remain unaltered. 

 The claim in the current period of insurance is not a Total Loss (TL)/Constructive Total Loss (CTL) 
 
Special conditions applicable to this benefit in addition to the general conditions: 
 
 The claim made with us is for damages only to the windscreen glass/rear glass/door glasses sun 

roof glass, will not be considered as a claim under this benefit. 
 The claim for only partial theft of accessories/parts will not be considered as a claim under this 

benefit. 
 A claim for theft of entire motor vehicle will not be considered as a TL/CTL for this purpose provided 

a new motor vehicle is purchased and insured with the Company within 90 days of the theft, in 
which case, the Company will allow same No claim bonus on new motor vehicle as is shown in the 
schedule. 

 The Insured must prove eligibility of NCB by way of a renewal notice or No claim confirmation letter 
from the previous Insurer 

 Mid-term inclusion or removal of this cover shall not be allowed 
 In case of partial loss, the NCB in this clause cannot be transferred from one vehicle to another – 

even if both or multiple vehicles are in the name of the same Insured 
 On the death of the Insured, this clause will continue to operate provided the vehicle is transferred 

in the name of a legal heir and the same is endorsed in the policy 
 
This Clause will not operate under following conditions:   
 
 This clause will be inoperable on the transfer of the vehicle. On transfer, the buyer will have to 

purchase this Add on cover afresh by payment of full annual premium. 
 This clause will not operate if NCB in the existing policy is wrongly claimed and insured is ineligible 

for the NCB. 
 This clause will not operate if any claim is made fraudulently or any claim is rejected due to 

concealment of material facts, misrepresentation or fraud. 
 
Cancellation Clause:  
 
The NCB Protect will be cancelled if:  
 
1. NCB is wrongly claimed in a policy and insured is  ineligible for NCB 
2. Any Own Damage claim is fraudulently made by the Insured 
3. Any misrepresentation/concealment of facts resulting in a claim or leakage of premium 
 
Refund of premium will not be made on cancellation of this cover due to the above reasons. 
 
8. Additional PA Cover for Owner Driver 
 
Subject otherwise to the terms, exceptions, conditions and limitations of this Policy, in consideration of 
payment of an additional premium by the Insured, it is hereby agreed and declared that notwithstanding 
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any terms contrary under the Policy, the Company hereby undertakes to provide the compensation to 
the registered Owner-Driver of the Insured vehicle upto the amount as shown in the policy schedule on 
the scale provided below for bodily injury as hereinafter defined sustained in direct connection with 
vehicle insured or whilst mounting and dismounting from or driving or travelling in the insured vehicle 
and caused by violent, accidental external and visible means which independently of any other cause 
shall within six calendar months of the occurrence of such injury result in:- 
 

Sr. 
No. 

Nature of Injury Scale of  
Compensation 

i Death 100% 
Ii Loss of two limbs or sight of two eyes or one limb and sight of one eye 100% 
Iii Loss of one limb or sight of one eye 50% 
iv Permanent Total Disablement from injuries other than named above 100% 

 
The Company shall pay under only one of the items (i) to (iv) above in respect of the owner-driver arising 
out of any one occurrence and the total liability of the Insurer shall not in the aggregate exceed the 
amount stated in the policy schedule against this add on during any one period of insurance. The benefit 
under this add on shall be in addition to liability covered under Compulsory PA for Owner Driver as 
mentioned in Section III of the Policy. 
 
Applicable Conditions: 
 
 Such compensation shall be payable directly to the insured or his/her legal representatives whose 

receipt shall be the full discharge in respect of the injury to the insured. 
 Subject to the insured being the registered owner of the vehicle insured and holding an effective 

driving license, in accordance with the provisions of Rule 3 of the Central Motor Vehicles Rules, 
1989, at the time of the accident in case he/she was driving the insured vehicle. 

 Written notice of claim must be given to the Company within 7 days after an actual or potential loss 
begins or as soon as reasonably possible and in any event not later than 30 days after actual or 
potential loss begins. 

 The insured shall provide the Company with all documentation, medical records and information 
that the Company may request to establish the circumstances of the claim, its quantum or liability 
for the claim within 15 days of notice of claim to the Company.  

 Failure to furnish such evidence within the time required shall not invalidate nor reduce any claim if 
Insured can satisfy Insurer that it was not reasonably possible to give proof within such time. 

 The Company may accept claims where documents have been provided after a delayed interval 
only in special circumstances wherein sufficient reasons have been provided by the Insured for 
such delay and/or for the reasons beyond the control of the insured.  

 
Applicable Exclusions: 
 
 The Company shall not pay any compensation in respect of death or injury directly or indirectly 

wholly or in part arising or resulting from traceable to a) intentional self-injury, suicide or attempted 
suicide, physical defect or infirmity or b) an accident happening whilst such person driving is under 
the influence of intoxicating liquor or drugs. 

 
Documentation (All Claims under this Add-on):  
 

1. Photo Identity Proof (Any one) - Voter ID, Passport, PAN Card, Driving License, Ration Card, 
Aadhar, or any other proof accepted by the KYC norms as approved by the Company and 
which is admissible in court of law 

2. Duly completed and signed claim form in original as prescribed by the Company. 
3. Copy of FIR/ Panchnama /Police Inquest Report (if conducted) duly attested by the concerned 

Police Station; 
4. Copy of Medico Legal Certificate(if conducted) duly attested by the concerned Hospital 

 
Additional documents required in case of Death  
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1. Original Death certificate issued by the office of Registrar of Birth & Deaths; 
2. Death summary issued by a Hospital; 
3. Post Mortem Report (if conducted); 
4. Identity proof of Nominee or Original Succession Certificate/Original Legal Heir Certificate or 

any other proof to the satisfaction of the Company for the purpose of a valid discharge in case 
nomination is not filed by deceased.  

 
Additional documents required in case of Disablement 
 

1. Original treating Medical Practitioner’s certificate describing the disablement; 
2. Original Discharge summary from the Hospital; 
3. Photograph of the Insured Person reflecting the disablement; 
4. Prescriptions and consultation papers of the treatment; Disability certificate issued by treating 

Medical Practitioner. 
5. Any other medical, investigation reports, inpatient or consultation treatment papers, as 

applicable. 
 

The Company, at its own expense, shall have the right and opportunity of the Insured’s medical 
examination through its appointed agents whose details will be notified when and as often as the 
Company may reasonably require during the pendency of a claim hereunder, and also the right and 
opportunity to arrange for a post mortem examination report, if conducted, on the Insured’s body as 
permitted by law. Insured or his estate’s compliance with the need for such examination is a condition 
precedent to establishing liability under the Policy. 
 
9. Hospital Cash Benefit 
 
Subject otherwise to the terms, exceptions, conditions and limitations of this Policy, in consideration of 
payment of an additional premium by the Insured, it is hereby agreed and declared that notwithstanding 
any terms contrary under the Policy, the Company hereby undertakes to provide daily cash benefit 
equivalent to the amount specified in the Policy Schedule to the Owner Driver, Paid Driver, Cleaner 
traveling in / driving the insured vehicle in the event of hospitalization due to an accident of the insured 
vehicle. This benefit will be payable for the actual number of days for which the injured person is 
hospitalized upto the maximum number of days as mentioned in the Policy Schedule for this Add on. 
 
Important conditions: 
 
 The claim under this add on would be payable only if claim under Section I is valid and admissible. 
 The benefit under this add on is payable only to the registered owner or persons employed by the 

insured for driving / maintaining the vehicle in the course of employment however the number of 
persons/ passengers traveling in the insured vehicle should not exceed more than as specified in 
the registration certificate at the time of occurrence of such incident.  

 Minimum 24 hour hospitalisation in a hospital as defined under this add-on.  
 The Company would not pay for hospitalization due to medical reasons, illness or due to any pre-

existing diseases. 
 Submission of hospital discharge summary is required. 
 
Definition for the purpose of this add-on: 
 

Accident 
means sudden, unforeseen and involuntary event caused by external, visible 
and violent means 

Hospital 

means any institution established for in-patient care and day care 
treatment of illness and / or injuries and which has been registered as a 
hospital with the local authorities under the Clinical Establishments 
(Registration and Regulations) Act 2010 or under enactments specified under 
the Schedule of Section 56(1) of the said Act Or complies with all minimum 
criteria as under: 
i. has qualified nursing staff under its employment round the clock; 
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ii. has at least 10 inpatient beds, in those towns having a population of 
less than10,00,000 and 15 inpatient beds in all other places; 
iii. has qualified medical practitioner (s) in charge round the clock; 
iv. has a fully equipped operation theatre of its own where surgical 
procedures are carried out 
v. maintains daily records of patients and will make these accessible to 
the insurance company's authorized personnel 

Pre-existing Disease 

means any condition, ailment or injury or related condition(s) for which there 
were signs or symptoms, and / or were diagnosed, and / or for which medical 
advice / treatment was received within 48 months prior to the first policy issued 
by the insurer and renewed continuously thereafter. 

 
10. EMI Protect 
 
Subject otherwise to the terms, exceptions, conditions and limitations of this Policy, in consideration of 
the extra premium paid by the Insured, it is hereby understood and agreed that the Company will 
reimburse the EMI (Equated Monthly Installment) against the outstanding loan of the Insured vehicle 
upto a maximum amount and for the number of EMI’s as mentioned in the Policy Schedule for each 
completed period of 30 days for which the insured vehicle is under repair arising out of accidental 
damages provided:  
 
 The vehicle is repaired at a garage authorized by the Company 
 For computation of ‘completed period of 30 days’, the start date will be the day on which the insured 

vehicle is given to garage for repair and end date will be the day on which intimation regarding 
delivery of repaired vehicle is given to Insured. Time taken by the garage to commence the repair 
work, time taken by insured for submission of documents to define claim admissibility or waiting 
time due to non-availability of spares will not be considered. 

 The claim under this add-on shall be paid directly to the financier as mentioned on the schedule, to 
which the insured vehicle is hypothecated. 

 Liability of the Company shall be limited to the EMI amount mentioned in the schedule or the actual 
EMI prevailing at the time of loss whichever is lower. Also, in no case, Company shall pay an amount 
higher than the actual amount of loan outstanding against the insured vehicle. 

 
Further, 
 The Company would not be liable to pay any claim under this add on cover if the claim under section 

I is not valid or admissible or if the vehicle has undergone total loss or theft is reported. 
 The Company would not be liable to pay for any EMI amount and/or additional payment which 

becomes due because of default, non-payment or delayed payment of any amount due to the 
Bank/Financial Institution. 

 
11. Additional Towing charges:  
 
Subject otherwise to the terms, exceptions, conditions and limitations of this Policy, in consideration of 
the payment of an additional premium by the Insured, it is hereby agreed and understood that 
notwithstanding any other terms contrary under the Policy, the Company will reimburse the towing 
charges subject to the limit as specified in the Policy schedule and incurred by the insured while towing 
the vehicle to the nearest garage in the event of the insured’s vehicle being immobilized or rendered 
unfit for the purpose of driving on the road due to an accident or mechanical breakdown. 
 
Special Conditions: 
  

a) This benefit is over & above the towing charges cover against accidental breakdown as per the 
standard package policy.   

b) Any charges incurred over and above the limit mentioned for this Add on in the Policy Schedule 
will be borne by insured only. 

c) Minimum of the actual expenses incurred or amount as per the policy terms & conditions would 
be payable. 
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d) Documentary proof of expenditure incurred towards additional towing charges of the vehicle 
must be submitted. 

 
12. Loss of Income: 
 
Subject otherwise to the terms, exceptions, conditions and limitations of this Policy, in consideration of 
the payment of an additional premium by the Insured, it is hereby agreed and understood that 
notwithstanding any other terms contrary under the Policy, the Company hereby undertakes to pay the 
amount as shown in the policy schedule towards loss of income in case the insured vehicle is in garage 
for more than 2 days on account of damage arising out of any peril covered under Section I of the Policy 
upto maximum number of days as mentioned in the Policy schedule.  
 
Special Conditions: 
  

a) The claim under this add on would be payable only if claim under Section I is valid and 
admissible 

b) The benefit will not be applicable if the Insured is claiming only for windscreen or glass damage 
under Section I of the policy. 

c) The entitlement of Loss of Income will start from the following calendar day of the Insured 
Vehicle reaching the garage for repair & shall end on the day garage/ Company intimates the 
Insured to take delivery of the Vehicle subject to the maximum number of days mentioned in 
the policy schedule 

d) It will be condition precedent to the liability that vehicle must be in commercial use for minimum 
30 days prior to the date of accident resulting into claim under this coverage substantiated by 
valid documentary evidence. 

e) The vehicle is repaired at a garage authorized by the Company. 


